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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Appeal No. 957 of 2010 with
Excise Stay No. 1013 of 2010-SM (BR)

[Arising out of Order-in-Appeal No. 08/CE/Appl/DLH-IV/2010 dated

02.02.2010 passed by the Commissioner of Central Excise (Appeals)
Faridabad]

Date of Hearing/ Decision: 10.09.2010

For approval and signature:

Hon’ble Mr. M. Veeraiyan, Member (Technical)

1. | Whether Press Reporters may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules, %
1982.

2 | Whether it should be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any authoritative | N 0
report or not?

3 | Whether Their Lordships wish to see the fair copy of the
Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

M/s Bhagwati Trading Co. ...Appellant

Vs.

CCE, Delhi-IV ....Respondent

Appearance: None for the appellant.
Shri Anil Khanna, DR appeared for the respondent.

CORAM: Hon’ble M. Veeraiyan, Member (Technical)
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Per M. Veeraiyan:

This is an appeal against the order of the Commissioner (Appeals) No.
08/CE/Appl/DLH-1V/2010 dated 02.02.2010 by which order of the original
authority dated 08.05.2009 imposing a penalty of Rs. 50,000/- on the

appellants stand upheld.

2. None appears for the appellant in spite of notice. On earlier occasion

also, i.e. on 25.06.2010 none appeared for the appellant.

3. On going through the records with the assistance of learned DR, it is
noticed that the appeal is against a penalty of Rs. 50,000/- imposed on the
appellant. There is also no other party to the order of the original authority.
In view of the above, as the disputed amount of penalty does not exceed Rs.
50,000/-, I hold that the appeal does not merit admission in terms of proviso

to Section 35B of the Central Excise Act, 1944.

4. Accordingly, appeal is dismissed. The stay petition is also disposed

of.

(M. Veeraiyan )
Member (Technical)

Pant




